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(a) whether it is a fact that M/s. Bajaj 
Auto Limited, Chinchwad Poona, have 
applied    for   expansion   of   their   scooter 
project: 

(b) whether a decision has been taken in 
the matter and if not, the reasons therefor and 
the date by when a decision is likely to be 
taken in the matter; and 

(c) the time by when the increased 
production is likely to start ? 

THE MINITER OF COMPANY AFFAIRS 
(SHRI K. V. RAGHUNATHA REDDY) : (a) 
to (c) Yes, Sir. This case was refened to the 
M.R.T.P. Comm'ssion ard the commission had 
sent their Report recently, the Report was not 
unanimous. Moever, seme of the. Parties to 
whom Letters of Intent were issued by the 
m'nistry of Industrial Development for 
manufacture of scooters, have objected to any 
expansion by Bajaja Auto. A hearing in terms 
of section 29 of the M. R. T. P. Act was given 
to Bajaja Auto and other interested parties 
February 1972 and the case is now under active 
consideration of the Government for a final 
decision 

413. [Transferred to the 6th April, 1972.] 

INCOME TAX ARREARS   AGAINST 
BOMBAY FILM PRODUCERS 

414. SHRI VENIGALLA SATYA-
NARAYANA : Will the Minister of 
FINANCE be pleased to state : 

 

(a) whether it is fact that a huge amount 
of Income-tax is in arrears against the Bombay 
film Producers; 

(b) if so, the names of the defaulting 
producers and the amount of Income-tax 
arrears due from them and the years since 
when these amounts are due; 

(c) the steps taken or proposed to be 
taken to recover the arrears; and 

(d) whether the premises were raided 
any time during the last three years for evasion 
of taxes; if so, their names and the action taken 
againt each of them ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) to (c) The requisite particulars 
regarding the Bombay film producers in 
whose cases arrears of income-tax exceeded 
Rs. 10,000 as on 29.2.1972 are given as per 
the enclosed statement. 

The information regarding the years since 
when the arrears shown in column 3 of the 
statement are outstanding is being collected 
and will be laid on the Table of the House as 
early as possible. 

(d) No raids were carried out during the 
last three years for evasion of taxes in the 
premises of the film producers whose names 
are given in the statement. 
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INCOME TAX EXEMPTION LIMIT 

415. SHRIMATI PRATIBHA SINGH : 
Will the Minister or FINANCE be pleased to 
state : 

(a) whether the value of the Rupee has 
gone down since the exemption limit of 
Income-tax was fixed at rupees 5000 per 
annum; 

(b) if so, to what extent; and 

(c) whether an exemption limit of 
Rupees 7500/- was proposed by the Bootha-
l.ngam Commission, whether this proposal has 
been reconsidered in view of the decline in 
value of the Rupee since the report was last 
considered if so, the results thereof ? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN) : (a) and (b) The Honourable 
Member has probably in mind the increase in 
prices since 1970 when the exemption    limit    
of     personal      income- 

tax was fixed at Rs. 5000/-According to the 
interim series of All-India Working Class 
Consumer Price Index with 1949 as the base, 
the yearly average of the Consumer Prce 
Index for the years 1969, 1970 and 1971 was 
213, 223 and 231 respectively. 

(c)    In his final Report on Ritionalisa- 
tion  and  Simplification of Tax   Structure, 

Shri   Boothalingam   had   recomnended   an 
exemption limit of Rs. 7500/-for  individual 

taxpayers   and   Rs,   10,000  or   11,000    for 
Hindu undivided families.    Thv question of 
raising   the exemption   limit for taxation of 

personal   incomes   has since been examined 
by Government on several occassions bnt it 
has not been considered necessary to   make 
any change in the existing  exemption  limit 

I for the time being.    Several   considerations 
j are involved in fixing this   limit : the   more 
] important ones being the per capita incomes 
| in the   country,   the proportion of the total 
population which contributes to  direct taxes 
and the administrative aspects of the matter. 

 


